
Cantral Administrative Tribunal
Principal Bench, Nau Delhi,

OA- 27 22/9 3
MA-374 6/9 3

Neu Delhi this the 3rd Day of January, 1995,' /

Hon'ble Mr, Justice S, K, Ohaon, \/ico-Chairman( J)

Hon'bl= Mr, B,N, Dhoundiyal, Member(A)

1, Sh, Surindar Kurogr:,
S/e Sh. Chhatar Singh,
R/o 1697, Kotla Mubrak Pur,
Nau Oelhi-S,

2, Sh, Inder Pal
S/o Sh, Samai Singh,
R/o 41, Vill, & P.O.Khajuri Khas,
0 Blhi-94,

(By advocate Sh, \/,P. Sharma)

V er su s

1, Union of India
through the Secretary,
Ministry of Fond,
Krishi Bhauan,
Neu Delhi,

2, The Controller of Accounts,
Ministry of Food,

. Govt, of India, '
1 688, Kasturba Gandhi Marg,
Neu Delhi-1,

3, The Principal Pay & Accounts Officers,
Ministry of Food, Govt, of India,
1688, Kasturba Gandhi Marq,
Neu Delhi,

Petitioner s

RosDondent s.

ORDER (oral)
delivered by Hon'ble Mr, Justice S, K, Ohaon,\/ice-Chairman(j)

The patitionars haVe approached this Tribunal
for the second time. They came to this Tribunal by means
of 0, A, No. 147 6/93 uhich las disposed of on 21,10,93 by us.
In that 0,A, the only point pressed on behalf of the
petitioner uas that the respondents should be restrained
fron. insLting upon th, spcn,or,hln of th. o.tltion.r, by



/vw/

tha Emnloyinsnt Exch-in^a con earn 3d ov/sr and ov tr again fer

giv/ing tham •mploymsnt as Hot Wsathet Uatarman. Ws gaua

a specific direction that if tha patitioners had baen se

sponsor ad they nead not ba rasponsorad by the Employment

Exchange for giving employment as Hot Uaathar Uatarmen in

tha succeeding /aars, Ua also directed that the petitioners

uould ba considered for such an employment alonguith those

who have been sponsored by tha Employmant Exchange,

In supoort of this 0,A, it is urged by Sh, Sharma

that categorisation of Het Weather Watermen and tha normal

casual labourers is discriminatory and violativa of Article

14 of the Constitution, This argument has to be merely

r ajact ad. It is obvious that tha Het Weather

Watermen are given seasonal employment. Such employment

is of a short term during the summer season only, uhereas

the casual labourers are supoosed to be employed all the

year ifound. It is on the supoosition that there is work

for tham all the year round, the nuestion of di scr iminat ien

can hardly arise in such a circumstance.

The learned counsel next urgsd that in view of the

law the petitioners should ba considered for being given

a fresh employment as casual labourers in competition uith

the fresh recruits as casual labourers. Such a right cannot

be denied to the petitiensrs. However, we make it clear

that the oetitieners will not be entitled to the benefit of

the 'Casual Labourers' (Grant of Temporary Status and

Regularisation) Scheme of 1993,

With these eb ser vat ion s, this application is disoosod

of , No CO st s,
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